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and confirm that information receiv-
ed’' later wag correct and indicate
circumstances in which incorrect in-
formation wag furnished in the first
instance. On the 15th March, 1979,
a report was receiveq from the
Chairman of the Corporation stating
that the information furnished earlier
was based on the information given by
Central Checking Cell of the Corpora-
tion and did not contain the informa-
tion about the checking carried out by
the Divisional checking staff «t the
Corporation in the year 1978 and that
this was in inadvertent omission. Im-
mediately sleps weie taken iu prepare
the correcting reply. bolth in  English
and Hindi, which was sent to the Lok
Sabhu Secreturiat on 20th  Mareh,
1979. A delay of 13 days fium the
puriod allowed as per Speakers
direction thus ocrurred in this case.
The delay is regretted,

11.30 hrs.

RE, MOTION FOR ADJOURNMENT
REGARDING ATTACK ON ALI-
GARH MUSLIM UNIVERSITY
STUDENTS AT DADRI RAILWAY
STATION ON 9-5-1879,

SHRI VASANT SATHE (Akola):
Regarding the atrocities on Aligarh
students. ...

(Interruptions)

MR. SPEAKER: Order, order. I
am on my legs. Four adjournment
motions and other motions have
come before me. I have called for
an immediate report.

(Interruptions)

SHRf VASANT SATHE: Why
dim't you allow the adjournment
motion?

(Interruptions)
SHRI VASANT SATHE: Five

students, who were brutally beaten

up, are in the JP hospital (Interrup-
tiong),
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MR. SPEAKER: I am directing the
Home Minister to make a statement.

SHRI VASANT SATHE: Why are

you not allowing the adjournment
motion?

(Interruptions)

MR. SPEAKER: I am directing the
Home Minister to make a statement
in the House.

(Interruptions)

SHRI VASANT SATHE: Unless
you admit the adjournment motion,
how can we bring all the facts be-
fore you? I have gone to the hose
pital, I have seen the students, I
have seen how brutally they have
heen beaten up and injured, the
helpless students coming for the rally
from Aligarh. The train was
stopped, surrounded by the goondas
and they have been mercilessly
beaten up....(Interruptions) Kindly
allow the adjournment motion. Let
his statement come. Let us have
a discussion,

MR. SPEAKER: I am directing
the Home Minister to make a state-
ment. Therefore, If necessary, we will
have a discussion,

SHRI VASANT SATHE: Members
from all sides are agitated. This
is not a party matter. Admit the
adjournment motion, let us have a
full discussion.

MR. SPEAKER: After we get the
facts, we can have a discussion. I
am nol allowing.

SHRI C. M. STEPHEN (Idukki):
This 18 an extremely distressing situ-
ation. There is such a clamour in
th~ House, dcmanding permission for
discugsing this mautter straightaway.
Persons belonging tv the minority
community were coming to Delhi.
They were dragged out of the train
and attacked. Two persons Wwers
geriously injured. Others are still in
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the hospital. The facts are so clear.
There is no other fact to be brought
in, There is no gquestion of the Mi-
nister coming and making a state-
m:at at alL Are you not going to
permit even thig sort of thing? We
are here not merely to pass the Lills,
we are here to raise issues concern-
ing the people and today there
cannot be a mo'e important matter
than this,

MR, SPEAKER: After he makes a
statement, there can be a aiscussion.

SOME HON. MEMBERS: No, no.

SHRI C. M. ESTEPHEN A Member
of Parliament was attacked, a pri-
vilege motion 18 piven, you are re=-
jecting that. Whatever comes to
hurt the Government, we do not get
an opportunity to discuss. With this
sort of attitude, this Parliament can-
not run. In protest against this atti-
tude of yours, | am staging a walk
out from this House, in view of your
refusal to pe-ml an adjournment
motion on this very imporiant jssue.

SHRI YESHWANTRAC CEAVAN
(Satara): This is not a matier which
should be taken as a sort of routine
matter. Therz are certain matters
for consndevation kefore Parliament
and therefore the Aligaih University
gtudents wanted to demonstrate their
point >f view before Parliament. It
is their night to do that. The issues
of secularism are involved in this
matier Therefore if we merely fake
the roatine step of referring it to
the Goseraraent, il does not help m
any way. The whole House is excr-
cised nver thi; -natter,

MR. SPEAKER: Quile right. The
Minister has sai? ihat he has asked
for information from the U.P. Go~
vernment.

SHRI YESHWANTRAO CHAVAN:
Allow a discussion here, You can
get the imformation on the telephone,
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We have done it before many times.
I have done it as Home Minister,

MR. SPEAKER: Quite right. Dis-
cussion can be had in various ways.
There 18 already one discussion under
rule 193 today. We can postpone it
and have a discussion on this. If
the House so pleases, I am prepared
to allow a discussion wunder Rule
193 today itself. (Interruptions),

SHRI C. M. STEPHEN: We want

an adjournment motion. .. (Inter-
ruptions).

MR. SPEAKER: This is not a mat=
ter for an adjournment motion. (In-
terruptions) I am allowing a dis~
cussion under Rule 193,

SHRI C. M. STEPHEN: We wanb
to censure the Government on this,
We do not want a discussion under
Rule 193. (Interruptions),

MR. SPEAKER: I must have facts
before I decide. I am prepareq for
a discussion under Rule 198, (In-
terruptions).

I aum prepared to allow a complete
discussion on this matter. But if
you want an Adjournment Motion,
I must sav that I should get the facts;

without facts, I cannot decide ...
(Interruptions).
SHRI C. M. STEPHEN: Whap do

you mean by saying ‘I want the
faects’,  You are not here as a judi-
cial officer.

MR SPEAKER: To decide whe-
ther there in a prima facie case or
not,

SHRI C. M, STEPHEN: Nobody
needs to place any facts before you.
The only fact you should know 18
whether the matter is recent, whe-
ther the matter is of u;gjent wbl'i:

ce. Then the ouTIInen
impottan . e
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tell you about the facts for you to
mapke a decision. We are not here
to preseny the facts for your deci-
gion. What do you mean by saying
‘I must get the facts’? You don’t
have to get the facts, It is for the
House to get the facts. Nobody has
any liability to give you the facts.
It is for the House to get the facts.
(Interruptions).

SHRT KANWAR LAL GUPTA
(Delhi Sadar): On a point of order.
This a very serious matter, and every
scction of the House is concerned
about it. I totally endorse what
Mr. Chavan has sad. I condemn
the atlack on the boys of the Aligarh
Muslim University, They have a
right to protest Those who are guilty
should be  punished... (Interrup-
tions) ; 1

SHRI RAJ NARAIN (Rae Bareli):
Mr. Speaker, Sir, I rise on a point of
order,

But you cannot say that you will
not hear the Adjournment Motion.

MR. SPEAKER: I have not said
that. My difficulty is this. In the
matter of Adjournment Motion, the
rulings of my predecessors are that,
when the facts are in conflici, you
must call for the facts and there-
after decide. I am reading from the
ruling (Interruptions) I have asked
for the facts. I can consider the
Adjournment  Motion only  after
considering the facts.

AN HON, MEMBER: We have col-
lected the facts.

MR. SPEAKER: You may have
collected the facts, But I have
to... (Interruptions).
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SHRI VASANT SATHE: All the
newspapers are full of facts. Hund-
reds of students have been injured.
This is carried by every newspaper.
What more facts do you want?

MR. SPEAKER: If you want an Ad-
journment Motion, I can do it only
afler considering the facts. If you
want a discussion, 1 am prepared to
allow a discussion.

SHRI VASANT SATHE: What are
the facts which zre in dispute?

MR. SPEAKER: I must get the facts
from the Government also. (Inter-
ruptions)

SHRI C. M. STEPHEN: Then how
are you allowing a discussion on this?
The very fact that you are allowing
a discussion shows that the subject
demands immediate attention by the
House,

MR. SPEAKER: I hope the Leader
of the Opposition is familiar with the
Directions and the Rules. One of the
Rules is where the Speaker is not in
possession of full facts about the
malter mentioned therein, he may be-
fore giving or refusing his consent
read the notice of the motion and hear
from the Minister and/or members
concerned a brief statement on facts
and then give his gecision on the ud-
missibility of the motion,

SHRI C. M. STEPHEN: Did you
read out that motion? If you rosort
to that procedure, then you should
have read out Mhe motion, you
should have asked the member to
make g statement, you should have
asked the ministry to make a
statement and then say that
the adjournment meolion is not al=
lowed. Now that you have said
that the Leader of the Opposition
is not aware of the provisions, I
am telling Your duty is to read out
the motion, ask the Member to give
hir explanation, ask the Minister to
moke his statement and then you
say you have not ailowed it,

MR. SPEAKER: That also is not cor-
rect. Decisions are that we can eall
for facts and not read out .thg
motions. R



167 Re. Motion for

SHRI C. M, STEPHEN: Tt is not
to be governed by a sort of a Supreme
Court decision. It is not that. The
present position is that the House
acts like the Speaker. That is the
present position.... (Interruptions).

i
4
;
|

g

The Opposition has a rnight 1o argue
their case and you must listen to
them. Let us proceed in an orderly
manner  Let the Opposition make
out a case. If you think that the
motion is not in order, you rule it
out and then you can say, ‘I can per-
mit a discussion’ and that should be
the end of the matter,

PROF. P. G, MAVALANKAR
(Gandhinagar): I am on a point of
order. Under rule 58 what you
have been saying now makes
thing rather difficult for us and that
i1s why T am raising a point of or-
der to get your guidance for all times
to come. ’

Any Member of this House and par-
ticularly, the members of the Opposi-
tion have an inherent and basic right
{0 send a notice for un adjournment
motion Now if you think under
rule 58 that the matter is definite,
urgent and of public importance, all
that is left %o you 1s three things.
One is that you will read out or
ask the Member concerned who has
given the notice to read out the
notice and you will also permit the
member concerned who has  given
notice to explain to you and to the
House why he thinkg that the matter
is urgent, defimte and of public im-
portance, .

(2) If you think that the matier
is neither urgemt nor of public Im-
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portance nor deflnite you can rule it
out, But on every matter which is
brought to your notice on the basis
of information available to us not
merely through newspapers but on
the basis of direct evidence if you
start this practice of referring the
matter to the government, then the
whole purpose and importance of the
adjournmeni motion debate will be
completely lost. The whole idea of
an adjournment motion 1s that the
matter is so urgent and of such great
importance that not a minute’s time
can be wasted. If you are sure of
your own ground. and on the basis
of the motion made by the member
you are satisfied, then the govern-
ment giving information is of second-
ary mmportance. What is of more im-
portance is -- government informa-
tion wili come at the time the motion
is discussed and the government will
come out with information perhaps
at the beginning und also at the end—
this: to bar the adjournment motion
on the plea that the government in-
formation is awaited by the Speaker
will mean in effect that this rule 58
becomes redundant and, that is not the
purpose. ...(Interruptions)

MR. SPEAKER; The Minister.

'1;11!! MINISTER OF PARLIAMEN-
TARY AFFATRS AND LABOUR
(SHRI RAVINDRA VERMA): Mr.
Speaker, Sir, any hon, Member has
a right to move an adjournment mo-
tion. That is not being contested.
Among the many qualifications for an
adjournment motion to be admitted is
also the question of Central responsi-
bility.

Sir, the question primarily arises
when you admit a motion. As far &8
we understand you have not taken a
decision on the admissibility of the
motion, According to the Rules of
Procedure, it is open to you, when
you, Sir, feel that the facts that you
need are pot available to you or are
not adequately available to you fo
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enable you to take s decision (Inter-
ruptions)...I am not hurting any-
ane I am only pointing out the Rules
of Procedure. There is no intention
to hurt anybody or shut out any dis-
cussion on this.

According to the Rules of Proce-
dure, you are within your rights.
Under Rule 60(1) it is said:

“Provided further that where the
Speaker is not m prossession of
full facts about the matter mention-
ed therein, he may, before giving
or refusing his consent, read the
notice of motion.”

Here, you hear from the Minister as
alsp from Members a brief statement
on facts and then the decision is given
on the admissibility of the motion.
(Interruptions) 1 can make my sub-
missions as the hon Members make
submissions.

SHRI K. LAKKAPPA: Why do vou
depend upon Government?

SHRI RAVINDRA VERMA: The
question, therefore, is whether you.
Mr Speaker, feel that you are not in
possession of the full foets to take a
decision on the admissibilty of the
motion which includes the question
of Central responsibilty, As far as
I can understand, you have been
pleased to ask the Home Minister to
give you full facts because, you feel
that fuli facts are not available to yuu
at tifis moment, (Interruptions)

Therefore, the first point is that you
have not given your ruling on the
admissibility of the motion; the se-
cpnd point ia that you feel that you
need more facts and you have asked
the Governmeng to provide you with
ful} facts before taking a decision.
The third point is: you have said that
you are willing to ask the Govern-
ment to make a statement tp-day. The
fourth point e that you bave said thet
after the Government makes the State-
ment, you will allow a dis-
cussion today after you declde
about the sdmissibility of the motion.
) the discussion cn

|
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this has not been ruled out by you.
On the question of admissibility of
the motion, you have not given your
ruling.  Therefore you have agreed
to provide an opportumity for a dis-
cussion on this On the admissikility
of the adjournment motion, you need
fuller facts. Therefore, I appeal to
the House to wait for the statement
from the Home Minister to enable
¥You to carry on the business, .

SHRI C. M. STEPHEN: I am sorry,
I have to differ from the Minister for

Parhamentatv  Affairs, We are sit-
ting three days following are
holidays This is an adjournment

motion on a matter of extreme public
importance.  Otherwise, it is not
sn adjournment motion at all. We
are not agreeable {0 the procedure
whereunder we can wait till Monday
or Tuesday when 1t ceases to be
an adjournment motion altogether,

With rcgard to the Central respon-
sibility, this has happened in the
Railways. The train was stopped.
These are undisputed facts.
The persons were dragged out and
were beaten up. Those persons who
were affected happened to be Mus}ims

longing to one particular mino-
rity communithy. Therefore, there
it is a central responsibility that the
minorities have been attacked. This
is the Central responsibility. Jt hep-
pened in the railways, This is the
‘Central  responsibility. A very
urgent incident hag taken place. That
\s an admitted fact and that is «of
a recent occurrence. Nothing more
remains to be done at all. Ever if
the procedure it to be followed, this
side has to be heard and thal side
has to be heard and a total sense of
the House hag got to be taken Other
wise, you carmot run this Hduse
at all  The totsl sense of the House
has to be taken. Al sections of the
House--on this as well as on the
other sides—are agitated on this
question, In Parliament we must
express our feelings. By  going
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through the Procedure, precedents,
rulings and all that, this House
canno! be run that way at all. This
House has got » responsibility to
the agitated rnembers of the Mus-
lim community. The minorities
have got to express their feelings
about it. So, an adjournment mo-
tion alone will be the answer. The
four grounds advanced bv the Minis-
ter for Parliamentary Affairs cannot
be acceptable to us. We want a dis-
cussion on the basis of an adjourn-
ment motion. No other discussion
will satisfy our requirements,

12,00 hrs,

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Speaker. vou read out the
motinn right now. We have given the
facts after meeting the students, I
went to the hospital and met gll of
them. Many of them are in
a serious condition. The matter
cannot be 1left pending. A fascist
attack has been made op the students
of Aligarh University. (Interruptions).

Muslims are living today under a
shadow of death. That is the position
and the motion must be taken up
right now today. (Interruptions)

SHRI M. N. GOVINDAN NAIR
{Trivandrum): 8ir, I want to draw
Your attention to the basic fact This
Perliament is meant to reflect the
views of the people rather than that
of the government on such vital issu~
es, To deny us an opportunity to ex-
press ourselves on such a vital and
important matter by some rule or
other is not proper. Tt will affect the
dignity of our House. It is not just a
motion. An adjournment motion is
also a censure of the government.
That is why we are very keen to sce
that the adjournment motion should
be admitted because things are hap~
pening in this country which have
been creating feelings of insecurity
in the minds of the minority com-
munities. It was only the other day
we discussed about Jamsedpur and
now i the students had not opened
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the door and surrendered themselves
the idea was to burn the whale bogie.
If such a serious matter is not to be
a matter to be discussed here where
are we to go and discuss, Therefore,
the adjournment motion should be
discussed here and discussed today
itself,

off fawva gave werrar (v feeely)
W AEEd, feew wow qaw § fis s
(wre) ® weseii

PROF. SAMAR GUPTA (Contail):
Mr, Speaker, Sir, I think ther:z are
ng two opinions in the House that the
matter deserves attention of the Hou-
se and that the matter is serious and
tvrgent and members are equally an-
xwous and feel concerned thail this
matter should be discussed. As you
are not posted with all facis ycu feel
that certain information should be
furnished to you before you could
take a decision. Some members feel
that they are already in possession of
the information and they have direct
information. I think these two view-
points can be re-conciled. The ad-
journment motion can be taken up at
a later time and in the mean time
government can furnish the informa-
tion and after that you can take the
decision as to whether the adjourn-
mwient motion should be admitted or
not. I would appeal to my hon'ble
friends let the Speaker take his time.
(Interruptions) I mean today. It is
only a question of an hour or two
for the Speaker ta get the informa-
tion. After that he will take the de~
ciston. We are not afraid of the ad-
journment motjon. (Interruptions)
If there is a general discussion we
can also freely and frankly partici-
pate in it. We can also participate
and speak. But if you allow Adjourn-
ment Motion only, what will be our
stand? Naturally we will try to de-
fend the Government we want to
have a free and frank discussion
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the maiter, Let there be g full dis-
cussion, not an adjournment motion,

SHRI SAMAR MUKHERJEE (How-
rah): I imagine, when the entire
House wants immediate discussion, I
don’t think, what is the objection
having an Adjournment Motion. (In-
terruptions) You accept what Mr.
Madhu Limaye has suggested, You
read it. Let them make out a case
as Mr. Madhu Limaye has suggested,

MR, SPEAKER: WMr. Madhu La-
maye's suggestion is the most pro-
per suggestion., When I got the Ad-
journment Motion, there were three
version of it. Immediately I got
the motion at 8-30 p.m. in the night 1
sent for details.

SHRI G. M. BANATWALLA: Isent
i in the afternoon itself.

MR, SPEAKER: Why don’t vou
hear me? Immediately I got the
motion, T called for information yes-
terday night ilself. I called for the
facts, (Interruptions) Why don’t you
Liear me?

SYRlI C. K. CHANDRAPPAN:
Afternoon, night and evening are
different. (Interruptions)

MR. SPEAKER: Why don't you
allow me also to speak? There were
three different versions,

SHRI G. M. BANATWALLA: Our
version is different (Interruptions)

MR. SPEAKER: If you don't want
to hear me 1 will not say anything...

(Interruptions) Why don't you hear
me?

SHRI RAJ NARAIN: I requested
you, in the morning, don't go by the
papers. I have got information in my
possession. 1 had a talk for half-an-
hour with the Chie? Minister of UP.
He informed me about the position at
1 AM. in the night and I did accor-
dingly. You know everything.
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MR. SPEAKER: You are not my
adviser nor can I advise you. I have

called for a report from the Minister,
(Interruptions)

ot wew wif  qwe : dEr
i § 7 ™

off v w2 F e § e oay
¥ WTTo QHo qHo %7 forrgw 81

ot Farser wirk qwo ! Tg T TH-
arer & efaw !ﬁg'f(mn)

SHRI T. BALAKRISHNIAH: You
piease hear us as to what we have
got to say. It is a matter of the hig-
hest concern to us. (Interruptions)

MR. SPEAKER: Let us not waste
time on this. T wi'l trke ©in th> mat-
for ar 2 O clock, I will ear «ll the
sides and after that I will give my
decision,

SHRI VASANT SATHE: No, no
Sir,

MR, SPEAKER: 1 am not going to
be dictated to by anybody. 1If I gave

my consent then it can be taken up
at 4-30.

SHRI C. M. STEPHEN: The ques-
tion of Adjournment Motion is diffe-
rent and it has to come up immediate-
ly. There are certain procedure.
Either you allow and ask the House
to give leave, or you do mot allow,
or you resort to the next procedure
which you mentioned, that is first
hear the Members and the Minister
and take a decision and we go ahead.
There is no procedure by which you
can say: “I will post the case at 2,00
Q' clock; I will hear the parties and
give the decision” This is not e
court of law; this is the Parliainent
of India. There are certain proce-
dures. You cannot post it for hearing
at 2.00 O'clock; you take it up now.
Under the rules it has to come up
now, it cannot come up at 200 O
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clock. You dispose it either way;
you allow it, reject or hear us and
then decide, The rules do not permit
posting it up at 2.00 O'clock for a
preliminary hearing.

MR. SPEAKER: Not a preliniinary
hearing.

SHRI C M. STEPHEN: Under what
rule? Rules are supreme in this
House. .. (Interruptions)

SHRI K, LAKKAPPA: The ad-
jounrment motion should get the prio-
rity. .. (Interruptions)

MR. SPEAKER: Al right, T will
hear Members now itself. The first
notice is from Mr. Banatwalla,

SHR1 G. M. BANATWALLA: Mr
Speaker, [ am grateful to you for zal-
lowing me to make my submissions
on a matter that affects the life, hon-
our and rights of the minoritirs

In order that I may be able to make
my submissions to you, it is neces-
sary to understand my notice and I
quofte:

“The unabashed, vigorous and
planned armed attack on the Aligarh
Muslim University students coming
on 9th May by train to Delhi for
the protest rally in connection with
the Amendment Bill, the free use
of even fire arms, the consequent
injuries to several studemts with
some still missing and the fallure
of the Government to protect the
students as also to safeguard their
constitutional right to protest and
the panic among the Muslim minori~
ty community.”

Sir, the important points are very
well borne out from the text of the
motion that 1 have read out. When
the students started from Aligarh by
the morning train at 6.55 am., many
miscreants had boarded the frain at
Aligarh itself. A plan existed and
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many further boarded on the way and
finally near Dadri rallway station, the
whole ugly, inhuman fascist attack
took place on the students. Some of
the coaches were even detached. The
students of the Aligarh Muslim uni-
versity were pulled out ¢f the train
and beaten with lathis. Even thes
faces of some of them could not be
recognised. That is the point.

It is said that a black Ambassador
car was following... (Interruption) It
is wrong to blame the villagers for
anything. Take the case of one stu-
dent, Zainulabuddin. He was picked
up after beating by those facist for-
ces, and was taken for being thrown
into a well. It was some of the
Gujars, it was some of the villagers
who came running in order to save
Zainulabuddin, in order to save him
from being thrown into the well Why
blame the local people? They came
even running to protect. If the stu-
dents got some protection, if the in-
jured got some water, and if the
injured got some first-aid, it was be-
cause of the local people there.

These students were coming, in
order to organize their rally here to
protest, in order to have the restora-
tion of the minority character of the
Aligarh Muslim University. Now
from Belchi to Jamshedpur, a sordid
record of the massacre of the mino-

MR. SPEAKER:
the admissibility.

SHRI G. M. BANATWALLA : 1
will be brief; and to-day, an attempt
is being made by fascist forces, by
the RSS forces, to strangle even the
right of the minorities to raise their
voice in protest, when their minority
rights like the restoration of the mino-
rity character of the Aligarh Mushm
University, is being refused. This is
the seriousness of the whole thing.

We are only on

The question now comes up, of
Centre’s responsibility, and of the
admissibility of the motion for ad-
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journment. It is rather, I must say,
an unabashed statement from the
Government, to say that the Centre
will not be responsible for the pro-
tection of lives and honour of its
citizens, especially the minorities. The
Government making such a statement
must be condemned; il is an unabashey
statement, and shows the degree of
the unabashed nature of the attitude
that exists, where the question relates
to minorities.

The House must take due notice of
this particular fact. More than 100
students have been treated in the
Hospital and sent away. 19 of thoge
students have been admitted. I went
and saw them twice yesterday: and
fo-day morning also, before coming,
Some of them are in a very serious
condition. I am not naming them
here, because it 15 not necessary, We
will take it up during the discussion.
(Interruptions) The seriousness is
mote remforced because an attempt
is being made to wash away the entire
incident. (Interruptions)

PROF. SAVMAR GUHA: On a point
of order. You have asked, Sir. for
placing the facts about the incident;
and, on the basis of the facts, you
have to take a decision on the desira-
bility of admitting the motion. While
placing the facts, these political im-
putations, and political motives....
{Interruptions) It is a matter which
will come up when a full-fledged dis-
cussion is taken up. (Interruptions)

It is being already turned into an
adjournment motion. It is & gques-
tion of the desirability of admitting
the motion. You should ask only for
facts. These are not facts. Thees are
political imputations, and political dis-
cussions. Instead of helping wyou...
(Interruptions)

SHRI VASANT SATHE—r0se—

MR. SPEAKER: If I reject it, I will
hear you...
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SHRI G. M. BANATWALLA: z
will conclude by saying that the
matter is of the greatest importance,
The adjournment motion has been
given. Kindly admit it, ani allow a
full discussion on the adjournment
motion. Thank you,

s

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAIL)Y :
Sir, we are still awaiting the report
from the State Government. (Inter-
ruptions). However, according to
the information received from the
district  authorities of Ghaziabad,
about 1000 students of Aligarh Muslim
University, with banners, were travel-
Iing from Aligarh to Delhi by the
Aligarh-Delhi Shuttle Passenger Train
which leaves Aligarh at 550 AM for
participating in a rally at Delhl. A$
Vair Railway station in Bulandshahr
Distriet, therc was a scuffie between
students and some people who sought
to broaq the train. This scuffle in the
train continued until ithe train reached
Again, at
Dadri Railway station, there was 2
scuffe and maar-pee; between the
students of Aligarh Muslim University
on the one hand and passengers and
students who joined the train from
Dadri to go to Ghaziabad on the other
hand. When the train left{ Dadri Rail-
way Station, some passengers pulled
the chain and the train came o a stop
near the outer signal.  Thereagain,
scuffle maar peet "and sboninq {ook
place. On receipt of intormahun- at
Police Station Dadri from the Station
Master, Dadri Railway Station, police
force rushed to the spot and control-
led the situation. The students of
Aligarh, Muslim University complained
of having been assaulted and locted by
passengers and students whao had
boarded the train at Vair and Dadri
A case under section 147/323/306/393
IPC was registered at P. 8§, Dudrl
Two AMU students were got medi-
cally examined at Dadri and they
were found to have received simple
injuries. Other students of the AMU
who had received injuries cantinued
their journey to Delhi. The police
escorted the train up to Ghaziabad.
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Four students of Bulandshahr dis-
trict who were found near the railway
track were arrested. There is no in-
formation about any fire arms hav-
ing been used. Investigation of the
case registered at P. S. Dadri is con-
tinuing.

Seventy one students with injuries
reported at the Loknayak Jayapra=-
kash Narain Hospital in Delhi, of
whom forty five were discharged atter
first aid. 20 persons were admitted
in the hospital and 6 are reported to
have received grievous injuries.
Medical reports from the hospital are
still awaited. The Lt. Governor
Delhi, on my behalf as well as on his
own behalf, visited the injured stu-
dents in the hospital and told the
hospital authorities that all necessary
medical attention should be given to
them and that all expenditure on this
will be borne by the Delhi Adminis-
tration. (Interruptions)

The origin and causes leading to
this wunfortunate incident will be
known only after detailed report
is received from the Government
of Uttar Pradesh.

SHRI HARI VISHNU KAMATH
(Hoshangabad) On a point of order,
Sir. Under rule 60 there gre two pro-
visos. Please have a close look at the
second proviso. Rule 60 reads thus:

“(1) The Speaker, if he gives
consent under rule 56 and holds that
the matter proposed to be discussed
i¢ in order, shall the member

concerned...”

That stage has not arisen yet. Pro-
viso No. 2 is very relevant and it must

be adhered to:

“Provided further that where the
speaker is not in possession of full
facts¥—apperently you dre not—
“about the matter mentioned there-
in, he may before giving or refus-
ing hs consent read the notice of
the motion..."
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You have not read the notice of
the motion. That is why I am point-
ing it out. We are having a parlia-
mentary democracy here where Par-
liment is supreme, not the Govern=
ment not the executive. We are not
an executive democracy. We should
not reduce our parliamentary demo~
cracy to a pale, anaemic, almost
leukaemic shadow of the substance.
So, before given vour consent, vou
have to read the notice of the mo-
tion, and then the second stage arises
“and hear from the Minister”. The
Minister of State for Home Affairs
has made a statement for what it
is worth. And then the rule says
“and/or”. T am sure you will give
a liberal interpretation of that as
“and” and not as “or”; the rule says
“and/or mcmbers concerned”; the
word used 18 “members” in plural,
not only one member. I presume
there are a number of members con-
cerned and it is for the Speaker to
decide whom to call. The rule says
“and/or memberg concerned a hrief
statement on facts and then give his-
decision on the admissibility of the
motion”. Please read the notice of
the motion. You have not read it.

MR. SPEAKER: Mr. Kamath, vou
are under the impression that all the
members have joined together and
glven a notice; it is not correct. There
are separate motions, and not one
motion. I have taken up {he first
one, in point of time, and I have
heard the member, so far as the
motion is concerned,

(Interruptions)

SHRI C. M. STEPHEN: If a large
number of members have given
notice together, the rule says the
first member will be treated az the
member who has given the notice
and the other members will be
ignored. But here separate notices
have been given and these separate
notices are before you. In  that
case, this particular rule applies and
the members must be given an op-
portunity.  Therefore, the rule
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which applies to a notice which 1is
given by all the members together
where only one member will be en-
titled to speak will not apply to the
present case. Since they are dif-
ferent notices all members are entit-
led to be heard under the rule which
Shri Kamath has read out.

MR. SPEAKER: The motion given

notice of by Shri G. M. Banatwalla
reads:

“The unabashed, vigorous and
planned armed attack on the Ali-
garh Muslim University students
coming on 9h May, 1979 by train
to T 1hi for their protest rallv in
comnaetion with thee Amendment
Bill, the {free use of cven fire-

1rm,, the consequent injury to
several students with some still
missing, and the failure of the

Government to protect the students
as also to safeguard their consti-
tutional right to protest, and the

panic among the Muslim minority
community.”

SHRI G. M. BANATWALLA: I
rise to seak for leave to move a
motion for the adjournment of the
business of the House for the purpose
of discussion g definite matter of
urgent public importance, namely:

“The unabashed, vigorous and
planned armed attack on the Ali-
garh Muslim University students
coming on 9th May, 1970 by train
t0 Delhi for their protest rally in
connection with the Amendment
Bill, the free use of even fire-
arms, the' consequent injury to
several students with some  still
issing, and the failure of the Gov-
ernment 1o protect the students
as also to safeguard their constitu-
tional right to protest, and the
panic among the Muslim minority
community.”

MR. SPEAKER: Those hon, Mem-
bers who are in favour of it may
rise in their places.

Some hon. ﬁmbm stood up
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MR. SPEAKER: The requisite
number is there, Is there any ob-
jection to this motion?—I find there
is no objection. Leave is granted.
We will take up the adjournment
motion at 4 O’ Clock,

SHRI KRISHNA CHANDRA HAL-
DER: Sir, I want a clartfication.
Will the Private Members’ Business
be taken up and, if so. at what time?

MR. SPEAKER: Under the rules,
when the Adjournment Motion is
there, 1t has precedence over all
other business.

SHRI HARI VISHNU KAMATH:
If T heard you right, you directed
that the adjournment motion will be
taken up at 1600 hours, e, at 4
O' Clock. Is that so?

MR. SPEAKER: Yes.

SHRI HARI VISHNU KAMATH :
You directed that it will be taken
up today at 4 O’ Clock.

MR. SPEAKER: Yes, 4 O' Clock.

SHRI HARI VISHNU KAMATH :
Now, Sir, it is for the first time that
there would be an inroad into the
Private Members’ business.

Mr. Speaker: I am told it is not
the first time. There were a large
number of occagions earlier also.

SHRI DINEN BHATTACHARYA:
Never it happened. Why don't you
take up the adjournment motion
immediately now.

(Interruptions)

MR. SPEAKER Let me read out to
you from the Manual of Business
and Procedure in Lok Sabha, page
48A:

“At 16.00 hrs, on 5th December,
1067, far discussion on ad). mo~-
tion re. alleged police raj in Delhi
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and manhandling of two U.P.
Ministers etc. After adj. motion

was negatived at 1835 hrs., haif-
an hour discussion was taken up. On
objection raised by Shri. S.N.
Dwivedy, Speaker observe

that under rule 61, ad-
journment motion had tobe taken
up at 1600 hrs. irrespective of the
fact whether official or nou- offi-
cial business was before the
House.”

- SHRI HARI VISHNU KAMATH:
That is not correct. Please see rule
61. It is very clear. It says: “16.00
hours or at an earlier hour”. It can
be earlier because of Private Mem-
bers’ business.

MR, SPEAKER: That is, of course,
a choice,

SHRI DINEN BHATTACHARYA:
You cannot snatch our right.

SHRI HAR] VISHNU KAMATH:
You can have the adjournment mo-
tion at 2 O’clock.

MR. SPEAKER: No. Now we come to
Papers Laid on the Table.

CHANDRA
Private

SHRI KRISHNA
HALDER: Sir, what about
Members’ business

+MR. SPEAKER: The Private Mem-
bers' business gets pushed back,
There is nothing more about it.

SHRI HARI VISHNU KAMATH:
§ir, at 2 O’ Clock we can take it up.

(Iutemﬂtimu)

o ww lrmn : wt w31 s ag
e § wﬂ Wwieg + 3 for
s& Eagr & qwe lhw wT oy
PROF. P G. MAVALANKAR:
Sir, May is a holiday. So, on
Thursday the Private Members’

business will be taken up. The
whole purpose, therefore, of that
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rule is that under no circumstances
Private Members’ time of 2} hours
every week shall be gacrificed.

MR. SPEAKER: ‘There is no such

.thing. This is a decision in contra,

PROF. P. G. MAVALANKAR:
If there is the adjournment motion
today at 4 O'Clock, then my sub-
mission is that you must find out
2} hours today before 4 O’clock for
Private Members businesg and the
Government businesg may be post-
poned.

(Interruptions)
SHRI KRISHNA CHANDRA
HALDER: You Can take up Private

Members’ business at 1.30.

PROF. P. G. MAVALANKAR :
Every week there should be 2}
hours for this purpose.

MR. SPEAKER: There is no such
mandatory rule. If there is any man-
datory rule, you bring it to may
notice, (Interruptions)., On the other
hand, the ruling is otherwise

PROF. P, G. MAVALANKAR:
Friday’s Private Members’ business is
now shifted to Thursday because Fri-
day is a holiday. What does it means?
It only means that every week 24
hourg shall compulsorily be given to
the Private Members business. If that.
is done, then sy submaission is that
Government business btoday between
now and 4 O’Clock may be take in
such a way thet the Private Members*
time of 2¢ houm is given and at
4 O'Clock we start the sdjournment
motion.

MR. SPEAKER: I see no point of

order,

(Interruptions)

SHRI HAR! VISHNU KAMATH:
I can understand your impatelence.
But you have not ¢sen or o
closely the wording of Rule 61.
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?-nle 61 says:

* “The motion ‘that the House do

now adjourn’ shall be taken up at
16.00 hours or at an earlier hour—
you have got ample power—

“...if the Speaker, after consider-
ing the state of buginess in the
House, so directs.”

MR. SPEAKER: I cannot take it up
earlier because I must give Govern-
ment al.o sometime to get fuller in-
formmtion. They have not yet got it.
Private Members’ right ig not one of
the fundamental rights.

sl e fez  (2f=0)
w9 AT &Y gl &, fev wEw
fufedts ®1 o wFae w1 T WA
o0 o moR veTARE Hiwe

SHR!I EDUARDO FALEIRO (Mor-
mugao): Let me make g submission
on this very important matter. Why
I say it is important js this, The very
purpose of the existence of Parlia-
ment ig to allow Members who repre-
sent the people {0 put their grievanceg
before Government, However, we
fing that more time is taken by
Government,

MR. SPEAKER: That again jg not
correct.

SHRI EDUARDC FALEIRO: Out
of 40 hours on the average per week,
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only 2} hours are given to Private
Members. If you are creating this
precedent, that also will be taken
away.

What is the purpose of this Parlia-
ment? Are we herc mercly g5 a
rubber slamp for Governmeni action
and for execulive Bills. You may
kindly take up Private Members
Bu.ne-s instead of Government busi-
nesg at 2 o’ Clock. I gppreciate that
Government have to have some time
to get the information, but kindly see
that Private Members' Business 18
tuken up at 2 O'clock and given 2§
hours, not because the business of
today i: important or otherwise, but
because you will be creating g pre=
cedent which will go a long way in
destroying the little that remains,

MR, SPEAKER: I am not creating
a precedent I am only following a
precedent.

PROF. P. G. MAVALANKAR:
Rule 26, third proviso says:

“Provided that if there is no
sitting of the House on a Friday, the
Speaker may direct that two and a
half hours on any other day in the
week may be allotted for private
members’ business.”

Because the House ig not sitting to-
morrow, you have directed that it
must be taken up today. The second
proviso says: 1

“Provided further that the Spea-
ker may, in consultation with the
Leader of the House, allot any day
other than a Friday for the transac-
tion of private members’ business:”

Therefore, please assure us that if
you cannoi give 2} hours today, you
will give it on gny other day, Better,
kindly have it from 1.30 P.M. today.

PROF. SAMAR GUHA (Contai):
The precedent that you have quoted
does not hold in the present tase, be-
cguse the precedent says that all the
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official or non-official business stands
cancelled if an adjournment motion
is accepted.

There are three categories of busi-
ness in the House: one is official, an-
other non-official, and the third cate-
gory mentioned definitely is Private
Members’ Business, It ig undoubted-
ly non-official business.

Everyday there are some parts of
official business and we have non-
official business also like half-an.
hour discussion, discussion under
Rule 184, 193 and many other cases
are also there. But Private Mem-
bers’ Business is completely of a
different nature and it has been so
definitively and purposely. So, that
precedent does not apply in this
case. You have to provide some
time either today or if there is no
time today, next week. You cannot
simply say that you will cancel it
on the basis of the precedent,

MR. SPEAKER: We will consider
it.

Papers to be Laid on the Table.

RS -

12,40 prs.
PAPERS LAID ON THE TABLE

NoOTIFICATION UNDER PREVENTION OF
Foop ADULTFRATION Act, 1954

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
behalf of Shri Rabi Ray,

T beg to lay on the Table a copy
of the Pievention of Food Adulte-
ration (First Amendment) Rules,
1979, (Hindi and English versions)
published in Notification No. G.S.R.
55(E) m Gaczette of India dated
the 31st January, 1979, under sub-
section (2) of section 23 of the
Prevention of Food Adulteration
Act, 1854,

[Placed in Library. See No. LT-
4446/791.
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ANNUAL REPORTS OF NATIONAL AgGET-

CULTURAL COOPERATIVE MARKETING

FrograTION OF INDIA Lap, New Drumx
FOR 1976-77 anp 1977-78

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): I beg to lay on the Table
a copy each of the following Reports
(Hind1 and English versions):—

(1) Annual Report of the
National Agricullural Cooperative
Marketing Federation of India Li-
mited, New Delhi, for the year
1976-77 along with the Audited
Accounts.

(2) Annual Report of the
National Agricultural Covperative
Marketing Federation of India
Limited. New Delhi, for the year
1977-78 along with the Audited
Accounts.

[Placed in Library. See No. LT=
4447/791].

SHRI BHANU KUMAR SHASTRI:
On a point of order.

urr & farer W fawfae F 87 4% OF W
femwm &)

What will be the fate of this half-
an-hour discussion?

MR. SPEAKER: We shall see when
it comes,

12.41 hrs.

COMMITTEE ON PAPERS LAID ON
THE TABLE
MINUTES

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to lay on the
Table Minutes of the sittings of the
Committee on Papers Laild on the
Table relating to their Sixteenth to
Ninteenth Reports.



